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A perusal of the record shows that the company petition was dismissed for non
prosecution on 05-08-2015 and it was restored to its original number on 23_11_2015 in
the absence of the counsel for the respondents. Thereafter, no notice of restoration of
the petition appears to have been issued and served on the respondents. Learneo
counsel for the petitioner states that he has served the notice through registered post
but there is nothing on record to authenticate the aforesaid fact.

2. Therefore, the office is directed to issue fresh notice to the respondents for
16.11.2016. The petitioner shall also serve all the respondents. If the respondents
have already been served, or served later then proof of service be filed by the
petitioner.
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